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clear pre-existing dispute in respect to liability and this dispute has

been in existence as on the date of filing winding petition.

7. In view of these two infirmities patently appearing on the record,

one - <3,34,750 was paid by the debtor, of course the petitioner says

that could not be included by that time he already filed winding up

petition, where as the debtor shows payment basing on email

admittedly sent by the petitioner, two - admittedly time barred claims

against invoices raised beyond three years as on date the petitioner

filed winding up petition, at least the petitioner has not even shown the

payment as accounted against the claim the petitioner made, in view of

the same, this Company Petition is hereby dismissed with liberty to the

Petitioner to proceed in accordance with the law.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)
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